lv F. No. 15‘-18/CESTAT/CPIO/ND/2020 @
Customs, Excise and Service Tax Appellate Tribunal
West Block No. 2, R.K. Puram, New Delhi-110 066

CPIO ID No. 15-18/2020

Subject: Information sought under RTI Act, 2005.
Sir/Madam,

Please refer to RTI application of Shri/Smt. Mayank Kirar
(DOP&T/R/2020/00627), dated 18.02.2020 received from U.S./CPIO Ministry of
finance Department of Revenue in this office on 05.06.2020, under RTI Act 2005, the
information received from Admnistration containing 01 pages is enclosed
herewith for your reference please.

Therefore, you are requested to please acknowledge the receipt and
deposit Rs.nil (@ 2/- per page) to this Tribunal by cash or DD in favour of Accounts
Officer, CESTAT, New Delhi.

Note:

1. RTI application’s replies which are related to outer benches may be
gathered form there by filing RTI applications there directly, for facilitation, CPIOs
are nominated at all outer benches separately.

2. If aggrieved, you may file an appeal under section 19 of RTI Act within
thirty days before Hon’ble First Appellate Authority, CESTAT New Delhi.

CPIO
- CESTAT, New Delhi
Dated:19.06.2020

To,
1. Sh,Mayank Kirar
F-510, Budh Nagar,
Inderpuri, New Delhi-110012.

Copy to:  Sh.Bhowmick,
U.S.to the Govt. of India
M/o Finance, D/o Revenue,
North Block, New Delhi-110004,
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CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi — 110 066

Dated; 15.6.2020
1.D. No. 15-18/2020

ADMINISTRATION SECTION

Sub: Information sought under Right to Information Act, 2005

With reference to the RTI application received from Sh. Mayank Kirarvide
Ref. (F. No.DoPT/R/2020/00627 dated 18.2.2020) received by transfer from Under
Secretary Ad.1C letter dated 4.6.2020 in CPIO I.D. No. 15-18/2020 (CESTAT), the
information sought by the applicant under RT1 Act 2005.

In this regard, the point-wise replies are as under:-

Point 1 to 5- As the requisite information is regarding promotion of CSS Officers,

thus it does not pertain to CESTAT.
L,
% LR o

(Assistant Registrar)
CESTAT New Delhi

To

j]ﬁ//\ccounts Officer, CESTAT, New Delhi



F. No. 15-18/CESTAT/CPIO-ND/2020
Customs, Excise and Service Tax Appellate Tribunal
West Block No. 2, R.K. Puram, New Delhi-110 066

CPIO ID No. 15-18/2020

Subject: Information sought under RTI Act, 2005.
Sir/Madam,

Please refer to RTI application of Shri/Smt. Mayank Kirar ,
(DOP&T/R/2020/00627), dated 18.02.2020 received from U.S./CPIO Ministry of
Finance Department of Revenue in this office on 05.06.2020, under RTI Act 2005
{copy enclosed) wherein certain information is sought as mentioned therein is
related to your section.

Therefore, in terms of the provisions of Section 6(3) & 5(4) read with Section
5(5) of RTI Act 2005 the RTI application CPIO ID No. 15-18/2020 (CESTAT) is
forwarded herewith to you as CPIO under section 5(4), with request to provide the
correct and Para wise information/inspection on or before 19.06.2020 directly to the
applicant as permissible under the RTI Act & DOP & T. O.Ms within the stipulated
time, failing which, as CPIO under section 5(4}, you will be responsible for
delay/denial and penalty if any, under section 20 of RTI Act. Further requested to
follow OM No.12/31/2013-IR dated; 12.02.2013 circulated on 23.05.2013 and O.M.
No. 1/18/2011-IR dated 16.09.2011.

Note:-

1. If the information is not available with your section and you, if have
knowledge, please reply from where it may be retrieved, without delay within 05
days.

2. RTI application’s replies which are related to outer benches may be gathered
form there by filing RTI applications there directly, for facilitation, CPIOs are
nominated at all outer benches separately.

3. Provide the requisite information, directly to the applicant or to the RTI
section, if not claiming any exemption, subject to the provisions of the Act and
the rules made there under, under intimation to the undersigned.

Encl: As above,

s

CESTAT Delhi

For Compliance to:
1. Asstt. Registrar (Admn.Section)
Copy to: ({For Information)
1. Sh.Mayank Kirar L//
F-510, Budh Nagar,
Inderpuri, New Delhi-110012.

2. Sh.Bhowmick,
U.S.to the Govt. of India % o
M/o Finance, D/o Revenue,
North Block, New Delhi-110004.
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o F.No. R.2001 1/5’2020—/\&1(3 (CESTAT) 6
‘ Government of India
Ministry of Finance
Department of Revenue

K%
New Delhi, 16.03.2020
To
Ahe CPIO,
CESTAT, West Block No.2,
/ R.K. Puram, New Declhi - 66.
Subject: - Transfer of R'1T application w/s 6(3) of the RTT Act - reg.

Sir,

I 'am to refer to an online RTT application of Sh. Mayank Kirar dated 18.02.2020 (reg.
no. DOP&T/R/2020/00627). The same is being transferred under scction 6(3) of the RTT Act
for providing the requisite information pertaining to point (2) of the RTI application directly to
the applicant in terms of the provisions of the R'TT Act-2003, under intimation to this office.

Encl: - As above
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€ Under Sccretary to the Government of Indis/CPIO
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Please find enclosed an R application/Appeal received in the R'TT Cell

andidedd @y k&\_'g)\g from _ Al , - dated Al ajae
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138823!2020/CESTAT-DOR

IMMEDIATE/RTI MATTER
No 21212020 RTIG/IPIO0G27

Governmen! of india
Mipe - @l Pergonnel Public Gnevances and Pensions
Depzutmeant of Personnel and Training
North Block, New Delhi- 110001

Nated 241h February, 2020
OFFICE MEMORANDUM

Coppect linnster pf R appacabon uneos LA JO0

An RTE application of Shel Mayank Kicor, doted 18.02.2020 {reg. Mo, DOPETHIZ2020/006217). receivad broi (-
Finne Minicter's Office, vide their beller e RTIZIAO2000 PMIL dated 10022020, is being transterred under Saction 6(2) of
e 420 ACE 2000, ) Mirstey of Moo Avouers. Deparlment of Telecommunications, Depariment of Commerce and Deparntmi
Al Rovenus as the subject matter of snomaation sought in point 2 for seevices other than C5S, CSSS also pertaing o the

alsrementionnd pubtic authority, Tie RTt Application is alse being lorwarded to the CPRY Conoemad of this Department lo
piersudey mfenenzation a6 avaable i the roeseds of DOIPE |

A TE BT { TR "&t‘ WV‘I' N

(AK Gingh!
Under Secretary i the Govt, of indha

Tel 011 2309 4579
bz

vig The Ol BT CAL
[ vy aof Hoare Alfans,
Piath fock, Haw Dalkye 10007

12 The CFIOKTECel
Lreprrdenent oF Telecommunicalion,
sancha Tawan, Ashokn Road,
Hiewe Daedin 1TIHNHL

{7 The GPIC, 28 Cell,
Depariment of Lonnescn,
Hebray Plhanwnn, Mew Dedhic 110 001

4} The TP, RTLCHI.

A
Y Depatkment of Hevenne,
Phoddby Bloed, Heow Delhi 110004
3 UK & UG (Res 1), DORT (B4 PIG A& DS (G548, DOPT (7Y CPIO & US (CS-1LU), DOPY
GBI & EE (R Dy DOET {1 TR0 & US (CSALe), DOPTY (8} CPIO & US (CS-HLAY, DORT
\ e Gt ing wrektiow 4o -
Pt Mnyank Kiear, } hic is nnt a roply to your RYI application. Your RTI application is bein
E ‘\\ P, sty Magar, ranaferrers  herawtth by the RTI colf of DOPT to  the
t leadowpani, Bese, Thofta 110042 I epinsiAuthoritiesiMinisbies wholwhich are felt dealing wilth the subject and
BN §

i hence the appropriate CPI0/Authorities to give reply to your application.You
RS ; sre reguasied 1o (ollow up with the aforementioned public authority with reference
4 i w2 intormation snughl by you.
st appeal dgainst reply of the above Public Authorilies may bo filed with
shove Public Avthorities directly, 15U Appeal against Whe above tansles of
;s RTE Applcation, may be fled wilh St Juyglal Singh. Depuly Seuritary
PAdner ), DOCET, Noth Block, New Delhi-110001 - Telefax - 23042334
Cowittin 30 dayn
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Frivne Minister’s Oflien

Sonth Block, New Delhi

Lot 19, -
“F a5

sub: Prometion of CSS officer. ..
TR ST TN BN 4
Following information may pleuse be provided under R11 Act. 2005:-

in A copy cach of the orders/ judyments, including that of 15.04.2019, of the Hon. Supreme
Conet! High Courlfs) repatediy ctaying the promation of the Giovernment officers including
88 officers

et [(] A copy cach of the promotion orders jssucd by various Ministries/ Departinents, including
L MHAL DU Do Conucree, 170 Reveym€ ete., of the Government of India afier 15.04.2019.
/

i3} A copy cach ol the Jetter D Holes/ proposals seat by Reservalion Division and CS Divisivn
of DO 1o Attomey Coneral (AG) or Solicitor General (SCG) or Additional SG or Asstt. SG
cerhing therr advice/ opsaion siiwe 01.01.2019 regarding prometion of the officers including
CSS nllicers, serving in Cenival Ministies! Departments.

) A eopy cach of the adh el apinion received by Reservation Division and 85 Division of
1O T romy the learned Atlney General (A€ or Solicilor Cieneral (SGY or Additional SG or
Aralt, G singe 0101 20t pa the subject of promotion of the officers inctuding CSS officers.
sepving in Central Ministies! Dlepartmeits,

(5} The details of case (51 pending in Supieme Court affecting the ad hoc promotion of €85
afficers as on 18022400

: An 1O hearing Ma A 7 13687 L for R 10/ is enelosed.

Yours faithfully,

Pred 122020
irar)

F-510, Budh Nagar,
T [§ N L ] "’/ L Inderpuri, New Delhi-110012.
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OFIICH .M.I_A,\*I,Q&ANI)UM /” ( /%]

o

wbpecr Apphicanon ander Baoht o Information Act, 2000

An application dated 12022020 veceived in this oflice en 18.02.2020 from
sl Mavank Kivar (copy eoncloged) on the above noted subject is being
fansheried undey secbion Geboof the Right to Information Act, 2005, for taking
cefion as approprinde,

Application fee hins beonyeceived.

.

Q\ T
(I’arveon Kumar)

[Inder Secretary & CPIO

#2338 2590
£ mail: rti-pmo.applications@pov.in

/ L)
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Cops by Ppeed Post b %‘-\

Ched Mavank Kavary, You are advised Lo approach the above

P T Nevar, pubilic authority for further information ﬁﬁv@
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